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'TOLLS (CmCULATI AND EASTERN 
CANALS). 

MR. SCONCE moved that.the Bill 
".to amend and extend Act XXII of 
1836 (relating to the levy of arroll on 
boats, rafts, anrlfloats passing through 
the Circular and Eastern Canals) be 
referred to a Select Committee consist-
ing of Mr. LeGeyt, Mr. Forbes, and 
the Mover. 
.. Agreed to. ".'. 

EUROPEAN PRISONERS. 

MR.L:iGEYT gave notice -that he 
would, on Saturday next, move. the first 
reac1ingof aBill for increasing the diet 
money for Europeans imprisoned for 
debt. . _ . 

'. The Council adjourned. 

Saturday, the 24th December 1859. 

PRESENT: 

The Hon'ble H. Ricketts, Senior :M:ember of 
: the Council of the Governor-General, pre-

siding.' 
Hon'ble Sir H. B. E. 

Frere. . 
P. W. LeGeyt, Esq.~· 
H. n. lIul'ington, Esq .. 

H. Forbes, Esq. 
'Hoi.J.'bleSirC .. R. M. 

Jackson;' rand . 
A. Sconce, Esq. 

NATIVE PASSENGER VESSELS (BAY 
OF BENGAL); ARMS AND AMMUNJ-
TIQN; ARMY AND STATE 9FFjNCES. 

TlmPIlESrD ENT . read' Messages' 
informing the Legislative Coup.~il that 
the Governor-General had a,ssented to 
the Bill" toprevE;lnt the overcrowding 
of .vessels carrying Native, Passengers 
in the Bay of. Bengal," the Bill "-to 
continue in force for a further period 
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" to. continue.in force for a ,further 
period Actfl XIV: of l857,.-.XVI of 
1857, and XVII. of 1857." 

CIVIL PROCEDURE. 

,'l'HECLERKpresented .~ to the 
Council a Petition from the. British 
Indian Association concerning the. Bill 
"to amend -Act VIII of 1859 (for 
simplifying the. Procedure of· the 
COurLS' of Civil Judicature not estab-
lished by Royal, Charter). > •• 

r.Tn.,HAmNGTONiuoved that the. 
abo\'e' Petition be printed .. 

Agreed to .. ' . . 
THE CLERKrepo'i-tedto the Coun-

cil that he had received·· from the 
Home Departmei1t' communications 
from the Gov!lrmrieuts of Bellgal and 
the. N orth~ \V estern ,Provincp.s con-
nected with ActVrTI·. of 1 ~59(for 
simplifying the Procedure of the· Courts 
of CiviL.. Judicature. not' established 
bY'RoyalCharter);"--- ,.- ." 

. ELECTRIC'TELEGRAPHS_ 

THE CLERK also reported to the 
Council that he had received from the 
Home Dep~rtmellt a communicatiou ' 
from the . Governor 'of the St.raits 
Settlement suggesting, . with reference· 
to the line-of rrelegrapli which is beiug. 
laid¢lo"Tn hy the·' Dutch Government 
hetween Batavia·mid.Singapore,· that. 
due protection' un<ler law should ~be 
granted to any line of Telegraph·laid 
within British Territory bya Foreign 
power. .. ..' . . 

Mn. LEGEYT moved thattheabove.· 
commuqication be printed.' 

.A greed to: " . 

ME ERAS LANDS. 

MR. LEG EYT presented· the Report ' .. 
of the Select l :ommittee on the Bill 
" to limit the period within which a 
Meerasdar may assert his claim to 
lands which he has a:bandOlied,'or for 
wbich he .may have failed to pay'assess- . 
ment." 

,:.. . . ~ .:. 

PASSENGERS .. 

MR. LEGEYT presented the Report; 
of the Select Committee on the ,Bill 
;; to amend ihe law relating to the 
carriage ?f Passengers by Sea." , ....' 

JAMSETJEE JEJEEBHOY BARONETCY. 

MR.L-E:GEYT presented the Re-
port of the Select Committee un the 
Bill" for settling Promissory . Notes of. 
the Government of India producing an 
annual income of one lac of Hnpees 
and a Mansion houseandheredihirnents . 
('alled Mazagon Castle in the Island of 
Bombay, late the property of Sir 
Jamsetjee Jejeebhoy, Baronet, dece as 
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ed, so aa to accompany and support the 
title and dignity of L Baronet lately 
conferred on him and the heirs male of 
his body, by Her present Majesty Qneen 

. Victoria, a.nd for other purposes con-
nected therewith." 

JOINT STOCK BANKING COMPANIES, 
LIMITED. 

MR. SCONCE presented the Report 
of the Select Committee on the Bill 
" to enable Joint Stock Banking Com-
panies to be formed on the principle 
of limited liability." 

IMPORT DUTY O~ SALT (N. W. P.) 

Mn. HARINGTON moved the first 
reading of a Bill "to empower the 
Govel'llol'-General in Council to raise 
the Duty on Salt imported into the 
N orth-Western Provinces of the Presi-
denc.v of Bengal." He said, in the re-
mark::; with which h~ prefaced the in-
troduction of the Bill, brought in by 
him in the month of A.Ugllst h.st, for li-
censing Trades and Professions as a means 
of augmenting the general Hevenues 
of the country, he alluded, amongst 
other sources from which additional 
Revenue might be obtained, to the pos-
sibility of increasing the Duty upon Salt. 
As regarded the Presidency of Bengal, 
he observed that " the Government of 
India had already power by law to raise 
the Duty paid by Salt in the Lower 
Provinces of Bengal to Rupees 3-4 per 
maund-the Duty now paid was Ru-
pees 2-8 per maund-that whethe~ any 
increase should take place, and If so, 
what should be its extent, were ques-
tions which would be considered 011 the 
receipt of.a report which had been called 
for from the Government of Bengal-that 
in the N orth-vVestern Proy iuces ii. Duty 
of Rupees 2 per maund was levied on 
all Salt crossing the frontier, and a fur-
ther Duty of 8 Annas per maund on any 
Salt which might pass Allahabad-that 
a uniform Duty of Rupees 2-8 per 
lIlaund had been proposed on all 1:>alt 
crossin.:l' the frontier, the extra Duty 
now tak,;lll at Allahabad being abolished 
-that some Officers had, indeed, pro-
posed that thc Duty should be increased 
to Rupees 3 pel' maund-that the ques-
tion of increasing the Duty on Salt in 
the North-Western Pl"Ovinces h~<1~o be 

considered. in connection with Ouue, 
which was a large Salt-producing 
country, and that reports had been 
called for from both the Chief Commis-
sioner and the Lieutenant-Governor of 
the North-Western Provinces-that 
their answers might possibly show that 
it was not expedient to make any 
alteration in the rates of Duty now 
levied in the N orth-W estern Provinces ; 
but this was a point upon which he 
(Mr. Harington) purposely abstained 
from giving-any opinion at present, 
because he felt that he was not in a 
position to do so with satisfaction to 
himself." 

The result of the enquiries instituted 
by the Governor-General in Council, 
through the local Governments of the 
Lower and N orth- Western Provinces 
of Bengal, had been to satisfy His 
Excellency that the Duty on Salt in both 
Divisions of the Presidency would 
adlnit of being increaged to the. extent-
of 8 Annas a maund, thatis to say, that 
in the Lower Provinces the Duty might 
be raised from 2 Rupees 8 annas to 
3 Rupees per maund, and in the Upper 
Provinces from 2 Rupees to 2 Rupees 
8 annas per maund. It would still be 
necessary to retain·the additional or 
differential Duty which was now paid by 
Salt from the North-West on pass-
ing Allahahad, as below that place the 
N orth-vVestern Salt came into competi-
tion with the Salt supplied from the 
coast; and where that was the case, 
it was only fair and proper that, in 
point of taxation, both Salts should be 
placed on a level.· 

As had been stated in the remarks 
to which he had referred, it was quite 
compete~t to the Government of India, 
without any new law1 to raise the Duty 
upon Sa.lt in the Lower Provinces of 
Dengal to 3 ~tI..t' ... c;~ 4 Annas per maund, 
which would more than cover the in-
crease now proposed in respect to those 
Provinees,and accordingly, as Honor-
able Members would have observed, an 
Official Gazette had just been issued, 
which declared that from and after the 
date thereof the rate of Duty tp oe 
charged on Salt imported by sea into 
any part of the Presidency of Fort 
William in Bengal would be 3 Rupees 
upon every maund of 3200 tolas. But 
the duty on Salt importedinto the N<.rth-
Western Provinces from across the 
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ing population, who could the least 
aflord any' extra charge {)n account ()f 
the articles of food consumed by'them. 
The c0nditioIi of this class' was. daily 
undergoing considerable improvement 
from the higllerprice,that they could 
now command for their· labor; It was 
well known that the value'Of labor was 
rapidlyincreasingthroughqutthecountry 
from the large public, and private 
works which were being carried on 
and from other causes. With regard to 
the extent to which the duty upori . Salt 
pressed upcn . the people, he would, 
with the permission of the Council, 
read all extract from a despatch of the 
late Governor General, the Most Noble 
the Marquis. of Dalhousie. Writing as 
Governor of BengaJ, His LOl'dship ob-
served-

frontier being fixed by Section II Act 
XIV' of 1843 at 2 Rupees per ,maund, a 
new law was required to raise the duty 
()nSalt so imported to . 2 Rupees 8 Annas 
pel-maund; and the Bill of which he was 
now to move the first reading had been 
framed with a'view to give the Govern-
ment thill power; Instead, however, of 
limiting the power of Government' to 
raise the duty upon Salt imrorted into 
the North-'W estern Provinces to 2Rupees 
8 Annas perinaund which was all that 
was now intended or desired, it was pro-
posed ,to extend the lim'it to 3 Ru-
pees, Thiswould still be less than the sum 
to \\ hieh the Government' of India was 
competent, under the existing law, to 
raise the' duty upon Salt in the Lower 
Provinces of Bengal, and it was hoped 
that this proposed extension of the dis-
cretionary 'power to be vested in the 
Government of India. in respect to "Notwithstanding thegenE'ral assertions 
SIt· . t d . t' tl N th W t made in Parliament and elsewhere of the bane-a Impor e In·O 'le' or - es ern ful effects of the Salt tax on the condition of 
P.rovinces, so as to place it Ilearly upon the people, tllere is no reason 'whatever to 
a footing with the power which the Go- suppose that such assertions are· founded on 
vernment of India already possessed as fact, or that the very poorest classes suffer 
regarJed the Salt of the Lower Provinces allY appreciable degree of pressure or incon-
of-Bengal, would not be objected to by venience from this their only rcontribution· to 
the Council. ~ the public'revenue of the country .. Assuming 

the population of the Provinces supplied with 
. :Before determining upon increasing Salt subject to this tax at 50 millions, the 

the . duty 'upon Salt in Bengal to the average annual payment per caput,' on the 
extent which he had mentioned, the pro- snpposition that all consume alike, is only 5! 
l;>able effect of the increase upon the pub- annas, while, on the same supposition,each 

, licRevenue and upon the health and com- individual has 5! seers of Salt for his yearly consumption. If the population be less than 
fort of the people at large and particularly 50 millions, the average consumption is of 
the poorer classes llad, he need scarcely· course greater. And as Salt in Bengal is not 
say, been carefully and fully considered used for :my but alimentary purposes; this 
hy. the Government, of India. If the amount of consumption is not consistent.with 

the belief that the . economical effects of the 
effect of the proposed increase should tax are more injurious to the people, .than 
be to dimini!:oh the consumption of Salt those of any other tax of similar amountwoulu 
to any gre~t extent so that the higher be." 
duty on the smaller quantity consumed 
would produce little, if any, more reve-
nue than had hitherto been obtained 
from the lower rate on the larger con-
sumption" the increase .. ,:mId, obviously, 
be highly impolitic and inexpedient, but 
after making full enquiry, the Govern-
ment saw no. reason to anticipate that 
the higher rate of duty would check 
consumption in any material degree, 
and it seemed to be the very general 
belief amongst those who might be 
regarded as competent judges, that the 
increase w}j!ch might be expected to 
take place in the price of Salt in conse-
quence of the increase in the rate of 
d~ty, would be so very trifling, that it 
would scarcely be felt even by thr labor-

:Jtr. Ha1-ington 

Mr. George Plowden, again, inhis 
able and elaborate. Report upon the 
duty on Salt said ;- . 

" It has been argued that it is grievous to tax 
Salt in India because Salt is the only condiment. 
an Indian laborer consumes with his food, 
which is of such a nature that without Salt' it 
would be unbearably insipid. But this isn 
mistake of fact. Dr. Bedford's paper on the in-
come, expenditure, Imdfood of the poor, classes 
in Bengal shows that, dear as Salt is ill Bengal, 
usually as much is spent by these' very classes 
upon pelJper and other untaxed spices -(exclu-
sive of the very important item 'of oil also un-
taxed) as upon Salt, and sometimes more; 'The 
daily food of the cooly or common working 
man in Bauleah is, shown to consist of dhal, 
fish, meats, spice, green vegetables,milk, 
and oil, besides rice' and Salt. Thill paper Iili;o 
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8110WS tllat usually 1101f lUI rnucbis spent by 
the poorer c1nsses on toLtcco (also untaxed) 
as on Salt. The Indian laoorer then, when the 
facts of his case are ascertained, is found to be 
much more fortunate in the fiscal system ·un· 
der which he lives than the English laborer. 
I am not . aware what condiment, except Salt, 
the latter can enjoy untaxed. In tobacco 
alone, I imagine, many laborers in England 
contril:mte. ~ore to the revenue of their coun· 
try in proportion to their income .than the 
Indian laborer does i.n Salt; and those English' 
laborers who may consume occasionally s,!gar, 
coffee, tea, malt liquor, pepper, or other spices, 
and the like small luxuries corresponding with 
the spice, milk or dhye, oil, and tobacco of the 
Bengalee, pay very heavy tax!!s to which there is 
nothing corresponding in the Indian fiscal sys· 
tem.as it affects any class of people. Mr. T. L. 
Peacock, in his evidence before the Select 
Committee of 1836, says-' I think the Eng-
lish laborer's taxes bear a greater proportion 
to his wages' (than the Salt Tax paid by tlle 
Bengitllaborer bears to his wages) ; and speak-
ing of the English system of taxation, he 
says-' almost all the taxes that fall upon 
the (English) laborer are out of the necessaries 
of life; many taxes have been taken off of 
late years; the taxes are taken off soap, leather, 
and candles; formerly there was scarcely any 
thing that was not the subject of taxation to 
the poor man in England.' 1 llave Dot observed 
that any witness in 1836 or on any other 
occasion has controverted this statement." 

And further on, in the same Report, 
)fro Plowden observed,in reference tothe 
N orth-Western Provinces-

" The cost of an adequate supply of salt 
. cannot be regarded as burdensome to the la-
borer in the North-Western Provinces. Much 
less can it be said that an adequate supply of 
good wholesome salt is beyond his reach." 

transportation' of the article to tIle markets 
wllere it is sold, which the cooly would hive 
to .pay whet}ler there was a duty 'or not, must 
be . deducted from the amount \ of actual 
tiLxation: So little is the salt tax felt that 
not one man in a hundred knows that he is sub~ 
jected to it. The poorer people in purclilisillg 
atta or flour' have always a 'portion of salt 
with.a little pepper given with it, which is 
charged for the price of the atta." 

It was calculated that the increase 
in the rate of duty upon Salt 
in the Presidency of, Bengal, now. pl'O-
po~ed, would yield an additional l~e­
venue of between forty and fifty lacs of 
Hupees, or nearly half a million a year, 
and, as had been said, it was hoped that 
the increase would be obtv.ined without 
any ,'ery sensible pressure upon the 
consumers of the article from which 
it was derivei. The necessity for this 
increase, or for the measure by which 
it was expected to be produced, was 
to be found ill the financial difficulties 
with which the Govenlment were still 
contending. With the extent of those 
difficulties, as well as with the measures 
in progress to meet them, the Council 
had already been made acquainted,and 
he did not know that he €ould advan-' 
tage(\usly or usefully add any thing, at 
present, to the information given to the 
Council onb'Jth points on previous 
occasions. He would not therefore oc-
cupy the time of the Council by repeat-
ing the very full statement in respect 
to the finances, made in this chamber in 
the early part of the year by . His Ex-
cellency the Governor General at the 

This opinion was confirmed in a letter time that H is Lordship introduced the 
received by him (Mr. Harington) not Bill to alter the duties of Customs 
long ago from the Commissioner of on goods imported or exported by sea, 
Customs for the North-Western Pro- or what was said in the debates which 
vinces who wrote-'- I took place on the motions. for the first 

and second l'eadinp' of the Bill for 
" If the tax on salt is raised to 3 Rupees licensing 'l'rades l1.11d Professions, though 

per maund in the North·Western Provinces, he mio'ht mention that there had been 
it will not ~e !elt. At the above rate of duty, no ab;temeut of the anxiety felt by the 
a cooly recelvmg 3 Hupees per mensem, and . 
consuming 6 seers of salt per annum (the Govern~ent. of IndIa to reduce the 
estimateu amount), his contribution towards expeliditure m every branch of the 
the. expense of .the Sta~e would be ? anllas public service to the utmost possible 
2 pies, the 80th part of hiS annual earnlDgs, or extent consistently with efficiellCY a~d 
about 125 per cent.", that the measures which had 'be ell 

At 2 Rupees 8 annns per maund, the 
percentage would of course be less. 

"The production price of the salt (the 
Commissioner went on to say) with all 
the expenses atteudiug the mauufacture and 

adopted with that view llad already 
produced a very considerable saving. 

As regarded Madras and Bombay, a 
slight "increase had lately been made 
in the duty on Salt in both those Pre-
sidenc~es. This increase had tabn 
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placeuiider ~h~ orders 'of the~ove:n-,' the lik~e~es, a ~~ct~on had been added 
mcnt of IndIa m accordance Wlth,lU- to the, ·Bill, wh_ ... h It was h~ped would 
structions from home, and not; as had be assented ~? by th~~ounClI, for the 
been erroileouly' stated by him ,(Mr. purpos? of·' 11ldemmfym~ , all .persons 
Harjnoton) on, a former occasion, by w.ho mIght beconcernedl~ levymg the 
recour~e to fresh legislation, which was hIghe.r rate of dut:r prevlOns~y t~ the 
not necessary. 'But 'even with this in- sanctIOn of the LegIslature bemg glv~n 
crease, the duty paid by. Salt in Madras to;~he sam~. .', < , 

and Bombay would contmue very much Ihe MotIO.n was carned, a.nd the Bill 
less than what was proposed for Bengal) read a first tIme. 
and the people of Bengal migl~t ,not ' ' , 

, unreasoriablycomplairi -of 'the dlstmc- ZILLAH COURT OF FURRUCKABAD. 
tion,- and, as respected the duty under :&IR. HARINGTON moved the first 
consideration, might not unfairly Cl[!.im 
equality of taxation in the three Pre- reading of a 'Bill to "repeal ,certain 
sidencies. On this point, he mioO'ht Laws relating to the jurisdiction of 

the Zillah Court of Furruckabad." observe that the 'Government of India He said that, by the first article of 
had by no means conceded. that, tile a treaty enterred into in the year 
present duty on Salt b Madras and 1802 with the Nawab of Furruc-
liombay was nearly at a maximum. In kabad, after the cession of that dis-
the 'case of both Presidencies the Gv-
vernment of India had, for the present, trict by the N awab W uzeer to the 

Honorable the East India Company, it 
yielded to the sp~cial consideratirns was stipulated that" the authority of the 
which had been pressed upon it Court of Adawlut should not extend to 
by the local, Governments. In the person of the N awab ; but as his 
urging these considerations, in so far connexions and dependants, were un-
as Bonibay was concerned, the Govern- defined, and it was the object of the 
ment- of that Presidency had frankly British Government to introduc'e a fair 
and faidy ~dmitfed that hereafter a and impartial administration of justice 
further advance in the rate of duty throughont the Province of Furru6k-
might be made, if the late increase, abad, it was agreerl. that whatever com-
whi'ch was to the extent of 4annas per plaint might be preferred against any 
maund, was found not to have produced of the N awab's dependants, should in 
any ill effect, and as regarded Madras, the first instance be referred to the 
it was hoped that the improvements, N awab; and in the event of the com-
no-.v in progress in that Presidency plainant not receiving any speedy jus-
under its present able and energetic tice, or being dissatisfied with '. the 
Governor, and which .embraced a re- N awab's decision, the complaint should 
form of the Police, the settlement of be decided in the Adawlut." 
Inams, and a reductioll of the assess- This stipulatioll-' was' embodied in 
inent uron land, would produce an Regulation II. 1803 of the Bengal 
amount of prosperity whi~h would Code and would be found in Section 
enable the people of Madras, at no dis- VUI of that enactment. Subsequently, 
tarit date, to bear a duty upon Salt Act XII of 1836 was passed, which de-
more nearly 1t1'1'l'oa(;~: ,~;; the ra.te iill- clartJu tlmL "[l'OUi the 1st day of June 
posed lipon the people of Northern 1836, if the holder of a decree passed 
India. by the N,\wab of Furru~kabad tinder 

It only remained, for him to say that the provisions of Section VIII of Regu-
it being obviously most undesirable lation II. 1803, shall be unable to 
that there should· be any interval be- obtain execution of the said decree by 
tween the announcement to the public of the N awab for. a period of six weeks 
the intention of the Govcrnment to (which period of six weeks shall be 
raise the duty upon Salt in, the North- calculated from the said, first day of 
'Vestel'll Provinces to 2 Rupees 8 annas June, if the decree were passed before 
per maund and the carrying out of the said first day of June, and from the 
that intention, the higher duty had time of passing the decree, if the decree 
been ordered to be levied from this were passed Oil . or after ·the said first 
date,. and, as was usually dIlle in da.y of June), the said holder shall be 

Mr. Harington 
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at liberty to sue out execution of the 
said decree in the Zilla:. Court of Fur-
rucka~ad; and the judge of that 
Court, on application made to that 
effect, shall execute the decree in the 
same manner in which a decree of the 
said Zillah Court is executed." -

This law, as well as the law of 1803, 
was still in force, but the conduct of 
the N awab of Furruckabad during 
the temporary cessation of British au-
tnority in that district in the year be-
fore last, which had rendered his name 
infamous, having led to the banishment 
of the N awab· from the British Domi-
nions in India, to the confiscation of 
his property and to the extinction of 
his title, it was not now possible, nor, if 
it were possible, would it be necessary or 
proper to continue to the followers and 
dependants of the N awab the pri vi-
lege of having complaints, when made 
against them, heard by him, which was 
conferred upon the fo.Howers of the N a-
wab by the terms of the treaty of 1802; 
and there being no longer any reason 
for placing those persons on a different 
footing in matters connected with the 
administration of Civil Justice in the 
district from the other residents thereof, 
the present Bill was introduced with 
the view of doing away with the distinc-
tions in favor of the Nawab and his 
dependants which were contained in 
the existing Regulations, by repealing 
the same. 

The Bill was read a first time. 

KING OF OUDE. 

the same provision for the execution of 
legal processes within the precincts of 
His Majesty's residence which. was made 
by law in the case of the Nawab Na-
zim of Bengal at Moorshedabad. This 
was considered desirable by the Go-
vernment and it was hoped that the 
measure would materially facilitate the 
execution of legal processes within the 
precincts of the premises occupied by 
the King of Oude without interfering 
improperly or inconveniently with the 
ordinary jurisdiction of the local Civil 
and Criminal Courts, to which His 
Majesty and his followers, by taking up 
their abode within the territorial limits 
of the same, had rendered themselves 
amenable. 'l'he Bill related simply to 
the execution of the processes of those 
Courts, from which it did not propose 
to exempt any of the persons to whom 
it would apply, and in framing the Bill 
the wording of the corresponding enact-
meut for regulating the execution of 
legal processes within the precincts of 
the palace of the Nawab Nazim of 
Bengal at Moorshedabad, had been 
closely followed. 

The Bill was read a first time. 
KONKAN PORT·DUES. 

MR. LEGEYT postponed the Mo-
tion (which stood in the Orders of the 
Day) for the first reading of a Bill for 
tp.e levy of Port-dues in the Ports of 
the Konkan Division of the Presidency· 
of Bombay. 

EUROPEAN PRISONERS. 

MR. LEGEYT also postponed the 
1\1:&. HARINGTON moved the first Motion (which· stood in the Orders of 

l'eadinO' of a Bill "to provide for the the Day) for the first rea.ding of a Bill 
execution o.f Process witl~in the.precincts to make further provision for the sub. 
of. the reslden~~ of Hl~ Majesty the sistence of Europeans imprisoned under 
~mg of ~u(~~. He ~~ld~ ~~~e _~o~n- I Civil Process .. 
Cll was prObaL>lY aware tnati .t1.lS luaJes-
ty the King of Oude, who, notwith-
standing the a.nnexation of his kingdom 
to the British Dominions in India, re-
tained his title, had lately taken up 
his residence at a place in the neigh-
borhood of Calcutta, where His Majesty 
llad become the proprietor by purchase 
of several ltouses with the grounds 
attached thereto, in which he and his 

MILITARY POLICE BATTALIONS. 

MR. SCONCE moved· that the Bill 
"to provide for the good order and 
discipline of the Battalions of Military 
Police" be read a second time. . 

The Motion was carried,and the Bill 
read a second time. 

family with their connexions and fol- CIVIL PROCEDURE. 
lowers were at present living, and the -
object of the Bill, of which he was now I MR. HARINGTON postponed the 
to move tbe first reading, was to make Motior. (which stood in the Orders of 
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th~Day} for a Committee of the whole 
COllllcil on the Bill " tQamerid Act VIn 
:of 1859 (~or simplifying the Procedure 
of the ' Couds,_ of Civil Judicature not 
established by Royal Charter)." 

',MILITARY POLICE BATTALIONS, 

MR.' SCONCE moved that the Bill 
"to provide for the, good' order and 
discipline of the ,Battalions of Military 
Police"\j~ ',' referred to a Select Com-
mittee consisting of Sir .T ames Outram, 
MI'. Harington, Sir Charles Jackson, 
and the Mover. 

Agreed to. 
, " 

--IMPORT DUTY ON SALT (N. W. P.) 

'MR~ HARINGTON gave notice th2.t 
he would, on -Saturday next, move the 
second reading of the Bill "to empower 
the Governor-General in Council to 
raise the Duty on Salt imported into 

_ the North-Western Provinces of the 
Presidency of Bengal," and, in the 
event of that Motion being carried, the 
suspension of the Standing Orders with 
a view to the Bill being passed through 
its remaining stages forthwith. 

- ",. 

DISSOLUTION OF MARRIAGES BY 
CHRISTIAN CON,VERTS. 

SIR CHARLES JACKSON gave no-
tice that he would on the same day move 
the first reading of, a. Bill to provide 
for the diss-olution of certain Marriages 
eritered into: by Christian CQnverts be-
f~re their conversion. 

ZILLAH COURT OF FURRUCKABAD. 

MR. HA.RINGTON give notice that 
he WQuid Qn the san,.:; day move the 
second reading Qf the Bill "to' repeal 
certain Laws relating to the juris-
dictiQn Qf the Zillah CQurt of Fur-
ruckabad." 

WATER-SUPPLY (KURRAClIEE.) 

MR:- LEGEYT moved that Sir'Bar-
tIe Frere be' added to the Select Com-
m~ttee ' on the' Bill'" to provide ·for 
better supplying with water the, Town 
and Suburbs of Kurrachee." 

Agreed to. 

PENAL- CODE. 

MR. LEGEYT moved that a com-
mun\cation received by him fromcthe 
Bombay Government respecting the_ 
power of Zillah Judges to ,award -sen-
tences of solitary confinement, be laid 
upon the table and referred to the 
Select Committee on "The Indian 
Penal Code." 

Agreed to. 
The Council adjourned. 

Saturtla!J, DecfJmber 31, 1859: 

PRESENT: 

The Hon'hle Sir Barnes Peacock, Viee-Presi. 
dent, in the Chair. 

Hon. Lieut.-Genl. Sir 
J. Outram, 

Hon. H. Ricketts, 
Hon. Sir H. B. E. 

Frere 
P. W. LeGeyt, Esq., 

( 

H. B. Harington, Esq., 
H. Forbes, Esq., 
Hon. Sir C. R.- M. 

Jackson, 
and 

A. Sconce, Esq. 

DISSOLUTION OF MARRIAGES 
CHRISTIAN CONVEH:rS. 

BY 

SIR CHA.RLES JACKSON begged 
leave to mQve the the first reading of 
a Bill" to. provide for the dissQlutiQn 
of certain Marriages entered into. by 
Christian Converts befure their CQnver-
siou." rrh~ obj~ct of the Bill .vas to 
remove certai!ldisabilities affecting 
Native Christian CQnverts. Owing to 
the custQm ,of early marriages' in_ this 
cQuntry, most Converts were manied at 
the time Qf ,their CQnversiQn. 1'he CQn-

KING OF OUDE. sequence of a MahQmedan 0.1' HindQQ 
, becQming-Christian was ' simply .. this, 

MR. H,A.RINGTONgave notice that 'that the HindQO or ~Mahomedan who 
he WQuid on the sa.me day move the remained true to' his own faith was 
sec?nd reading of the Bill "to prQ- considered freed frQm the marriage tie, 
videfQl' the executiQn of process within the marriage itself " being dissolved; 
the t>recincts of the residence of His while on the other hanel, according to 
MaJestt the King Qf, Oude.' Christian dQctrine, th~ 90nve,1·t was 




